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REVIEW PETITION NO 52/99 IN
ORIGINAL APPLICATION ND.420/93.

shr‘i JJ.R. Vprma ) - ...‘ﬁpplicant-

V/s

The Union of India & ors. s+ +Raspondants.

CORAM: Hon'ble Shri D.S. Baweija, Member(A)
Hon'ble Shri S.L. Jain, Membar{d)
TRIBUNAL'S ORDER DATES 11.7.2000
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ORDER ON REVIEW PETITION

{Per Shri D.S5. Baweja, Member (A)2

4 The Review Application has been filed by the applicant

speking review of the order dated 3.11.1999 in DA 420/93,

2. Heard both sidec=.

5. The applicant bhas sought the review of the order dated
4.11,1999 to provide that the legal representatives of late Shri
L Jawarihénd”’Ramchandra Verma are ebhtitled +or all pensionary

benefits as per. extant Rules. Un gulng through thE Qﬁderﬂ“ﬁated
' 5.11.1999,  we .dD\FﬂD$‘ finc any merlt an the grounds\made for
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review ot the order. There was no such prayer Tin tbe;uﬂﬁ for

.

’i ) grant o&f PEﬂSlonary beneflts. “The main issue in the 0A was with

' Ch ;'egart::l “to the ' cha]]enge__ T ot T the punishmert order  and
4 bapy,

Fe\}nstatement in the service., .DOnce the punishment order has, set

the appllcant wguldmbeﬁdeeﬁeé‘to bé' in sérvice titl the

:éﬁaﬁihe pensionary benefits 14 any admissib]e.fc the widow

_ ‘ hs
per eitant Rules will follow any specific directiong for the
same 1% required to be issued. Hhe power of review can be

exercised only when_there 1s an error apparent on the face o+ the

e .M‘.



e

HV - ‘ i
record or any new tacts have been noticed by the applicant which
could not be brought on the record earlier at the time of
hearing, éven after due délaﬁencg Such is not a situation in the
present case. Theretore we do not find any ground +or review of
the order da;ed J.1.4999.,

4, The review application is therefore devoid of merits

dismissed accordingly.
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

MUMBAT  BENCH, AT MUMBAI
REVIEW APPLICATION NO.S 2— OF 1999

IN

ORIGINAL APPLICATION HO, 420 OF 1993

Jawarc¢hand Ramchandra Verma, -

residing near Bhusswal High °

School at Bhusawal,

District Jalgaon,

Through legal heirs, . *

« 1. omt, Manorama Jawarchand Verma |} _ _
2, Shrl Ravi Jawarchand Verma . 3
3, Smt. Jayashree Rajendra Kadal . ees  Applicants

—~

Versus

1. The Union of India, thr@ugh '
Gensral Eanager, Central Railwayy
Mumbai v, T

2. The General Manager,
Geantral Railway,
Mumbai V.T,

3. Thoe Additional Divisional ﬂailway Manager,
Central Rallway, Bhumawal.

,1,.

4. The Divisional Commercial Hanager, t -
> Central Railway, Bhusawal. e+ Respondents

TO,

THE HON'BLE VICE CHAIRMAN AND
OTHER HON'BLE MEMBERS OF THE
CENTRAL ADMINISTRATIVE TBIBUHAL,
HUHBAI,BENCH, HﬂHBAI. :

The review application on bghalf—
of the applicants abovenamed,

MOST RESPECTFULLY SHEWETH é//
f Jawarcha

1. The applicants, namely—the legal heirs
Ramchandra Verms state that the abova referred original
application had 1lnitially been preferred by Jawarchand
Bamchandra Verma challenging therein the orders pé\se&fb
the Disciplinary Autherity and the Appel}ata Atthority
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dated 30,6.1092 and 19,8,1992 respectively, The applicants
also state that subsequent to the filing of the orliginal
application since the said Jawarchand Ramchandra Verma
passed away, the legal heirs were duly brought on record
and it was also stated that thiﬁ Hon'ble Tribunal be
Pleased to hold that the said Jawarchand Ramchandra Verma
continues to be in services of the respondents till his

death i.e. upto 30.12,1934 and tho legal represeatatives

are entitled to the arrears of pay including the retiral
benefits along with appropriate interest and costs.

2, The applicants further state that this Hon'ble
T:;bunai was pleased to hear tpa abovg referred ofiginal
éPplication and by a Judgment and Qrder dated 3.11.1999,
this an'ble Tribunal has been pleased to quash and sct
aside the orders dated 30,6.1992 and 19.8.1992 passed by the
Disgiplinary Authority and the Appellate Authority |
iaspeetively."It has fuxther beeg’direeted_that the legal
reprosentatives of the original applicant are entitied to
50% of the wages from the date of removal of the original
apﬁlicant.

3,  Tho applicants, hamely the legal hairs of the said
Jawarchand Ramchandra Verma state that, in view of the
fact that the orders passed by the Diseiplinary Authority
axdxkis as well as the Appellate Authority have been
Quashad and set aside, it would be natural that the legal
heirs of the sald Shri Jawarchand Remchandra Verma would
be entitled to the retiral banefits namely family pension,
etc,, and, therefore, it would be just and appropriate

that this Bontble Tribunal reviews the Judgment and Order



.

ETHQNQA\\:¥4?ﬁi§ EW%%?

j\’/g%\/mrmm) 9

- 3 - y D o aver—

dated 3,11.1999 and directs the respondents to also grant
to the legal representatives of the said Shri Jawarchand
Ramchandra Verms the retiral benefits to which they would
be entitled to according to the rulas.

4, The -applicants, therefore, pray that --

4) This Hon'ble Tribunal be pleased to review the orders

- dated 3.11,1999 in original Application No. 420 of
1993 ahd'direot the respondents to grant to the
legal mepresentatives of Shri Jawarchand Ramchandra
Verma all thg‘pensionaryhbensgit§ to which they
would be entitled to according to rules.

B) Pass any such order anﬁ/orﬁo:ﬂers as this Hon'ble
o Tribunal deems fit and proper in the facts aad

éircumstances of the present case.

AWD FOR THIS ACT OF KINDNESS, the applicants as in
duty-bound shall ever pray.

VERIFICATION

~ We, Smt, Manorama Jawarchand Verma, Shri Ravi
Jawarchand Verma and Smt. Jayashree Rajendra Kadel, the
legal heirs of late Shri Jawarchand Ramchandra Verma, the
applicants"hereia, ?o haréby}state on solemn affirmation
that the contents of paragraph nos. 1 to 3 are true to the

best of our knowledge and belief and the contents of

 paragraph no. 4 are our humble prayers before this Hon'ble

00-4‘./"
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Tribunal, and we believe the same to be true. We say that

we have hot suppressed any material facts from this Hon'ble

Tribunal.,

Solemnly affirmed at Mumbai, 3
Dated this S th day of g “H;\Ré\\ 'oﬂ\e‘;\ngm(r—?
)

-

November, 1929. (smt. Manorama J. Verma)

(Shri Ravi J, Verma)

NN\
: %* ST ST B30
Before Me (8mt. Jayashree R. Kadel)

S !"\f‘\

S.R. Aftre, o -
Advocate for the applicants.
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
MUMBAI BENCH, AT MOMBAI :
REVIEW APPLICATION NO. OF 1999
- o M - m
ORIGINAL APPLICATION NO. 420 OF 1993

Jawarchand Ramchandra Verma,
through his legal heirs, ‘

l. Smt. Manorama Jawarchand Verma,
2. Shri Ravi Jawarchand Verma, -

3. Smt., Jayashree Rajondra Ka&el ese  Applicants
~ Versus ' o _ )
The Union of India & 3 Others ves Respondents

AFFIDAVIT

~ We, Bmt, Manorama Jawarchand Verma, Shri Ravi
Jawarchand Verma and Smt.'Jayashree Rajendra Kadel, the
iggal heirs of late Shri Jawarchand Ramehandré Verma, the

applicants herein, do hereby state and declare on solamn

affirmation as under.

?, We say thg; thewgqntents of paragraph nos. 1 to 3
of the review application are true to the best of our
knowledge and belief and the contents of paragraph no. 4
are our humble prayers to this Hon'ble Tribunal, and we
believe the same to bs true., We say that we havenot
suppreossed any material facts from this Hon'ble Tribunal.

i . . —
Dated this I thdsyor ) ST

)

Novamber, 1999, (smt. Manorams J. Verma)

Befors Me (Skri Ravi J., Veraa)

S(\cb
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CENTRAL ADMINISTRATIVE TRIBUNAL
MUMBAI PENCH,MUNEBAL .

ORIGINAL APPLICATIDN ND1420.93
1N YR S

the >’ day of 1999.
CORAM: Hon ' ble 8hri D.B.Bi=aja,Member (A)
Hon'ble Shri §.i.Jain,Mesbsr{J’
Jawarchand Ramchandra Verms
Residing near Bhusawal T
High School at Bhusawal,
Dist. Jalgaon.
Through legal heirs ‘
1. Smt.Manorama Jawarchand Verma : -
2. Shri Ravi Jawarchand Verma
3. Smt. Javashree Rajendra Kadel. .. -Applicants
By Advocate Shri S.R.Atra.
- V/s
1. Union of India through
General Manager
Central Railway, -
Bombay.V.T. '
2. General Manager
Central Railway
Bombay V-T.
3 Additieonal Divisonszl
Railway Manager
Central Railway
Bhusawal.
4. Divieional Commercial
Manager, Central R&ailway
Bhusawal Respondents

By Adveocate Shri R,R.Shetty,
ORDER

{Per Shri S8.L.Jain ™Member(J)?)

an czcpplication wuwvnder Section 19 of the

AdministFative Tribunals Act 1985 to quach and set sside the

.order passed by the Disciplinary Aothority and Ap=2llate Authority

dated 3I0.6.1992 and  19.8.199: respectively alorowith a

_declaration that the Original applicant (row deceased and hisc



